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Heard #r'es BeSe.Tripathy, [de. Counsel appearing

for the Applicant and Mr. R.C.Rath, Id. Standing

Counsel for the Railways:; on whom a copy of this

O.A, has alread« bean 2rved.

Being aggrieved by the cammumcatlons 1ndc,r
Annexure-A/8 dated 06.02.2006 and Annexure-A/9 4
dated 080262006 of the Principal of Mixed Higher
secondary sSchool of Zast Coast Railways at Khurda
Road, the Applicant has filed this Qriginal Appli-
cation under séctiOn 19 of the Administr'ative

Tribunals Act, 1935,
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Mere existance of & grievance is not enough
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essing the gra..wances before the hicher ‘

v Q}\-L‘t;horitiess. In the present case, without challenging

jvq Qv / the orders of the Principal before the higher
ﬂé 7 g authorities, the Applicant has rushed to this
3. 0% j{/ Tribunal. Thus, withoit exhausting alternate remedy,

Sp?% the Applicant has approached this Tribunak, in the
\ preseit Original Application.

In the aforesaid premises, the Applicant is
to make redressal of hér grievances before her

higher autharities. By granting the aforesaid

liberty to the Applicant to approach her higher

authorities (for redressal of her gr'ievances) sthis

ariginal Application stands disposed of.

Send copies of this order to the Respondents,
along with copies of the Original Application.,and
a free copy of this aorder be sent to the Applicant
in the address given in the Original Application. ‘

Free copies of this arder be also siapplied
to the Id., Counsel for both the parties,
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